
 

NOES—8 
^ Ghosh, Shri Niren Gupta, Shri Bhupesh 

Kumaran. Shri S. Mandal, Shri B.   N. 
Menon,  Shri K.  P. Subramania Nair, 
Shri G. Gopinathan Rana, Shri Sanat 
Kumar Roy, Shri Manoranjan 
The motion was adopted. 

THE NORTH-EASTERN AREAS  
(REORGANISATION) AMENDMENT BILL,  1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA):  Sir, I move  : 

''That  the. Bill  to  amend  the North-
Eastern   Areas     (Reorganisation)     Act, 
1971, be taken into  consideration." 

Sir, this is a simple piece of legislation 
which seeks to replace the North-Eastern 
Areas (Reorganisation! (Amendment) 
Ordinance,  1974. 

As a result of reorganisation of Assam under 
the principal Act of 1971 as from 21-1-1972, 
the Assam State Electricity Board and the 
Assam State Warehousing Corporation 
existing at that time in the composite State of 
Assam became inter-State Corporations. A 
provision was made in section 53 of the North-
Eastern Areas (Reorganisation) Act. 197] for 
the continued functioning of these two bodies 
in all the territories of the composite State, that 
is, the present State of Assam, the State of 
Meghalaya and the Union territory of 
Mizoram. It was also provided in sub-section 
(3) of the same section that these bodies will 
cease to function and stand dissolved on the 
expiry of a period of two years from the date 
of reorganisation or such earlier date as the 
Central Government may, by order, appoint At 
the time of drawing up the legislation of 1971 
it was expected that the Governments of 
Assam and Meghalaya would evolve 
appropriate schemes, within the oeriod of two 
years specified in the Ket, for establishing joint 
or separate bodies to take over the functions of 
these bodies. However, due to pressure of 
diverse problems which the new administrative 
units had to face, it could not be possible for 
them to evolve the necessary schemes. In 
order, therefore, to avoid any abrupt situation 
developing because of the automatic dis-
solution of these bodies by efflux of time. it 
became necessary to provide for the continued 
functioning of these bodies as inter-State 
bodies for a further period not exceeding one 
vear beyond the period of two vears specified 
in sub-section t3) of section 53 of the Act of 
1971, and thereby 

allow more time for the appropriate schemes 
being formulated. As the necessary 
amendment had to be made before the expiry 
of the period of two years mentioned in the 
Act of 1971 and as Parliament was not in 
session, an Ordinance amending the relevant 
provision of the principal Act was 
promulgated by file President on 19-M974. 
The present Bill seeks to replace the 
Ordinance. 

The question was put and the motion was 
adopted. 

MR. DEPUTY CHAIRMAN : We shall 
now take up clause-by-clause consideration of 
the Bill. 

Clauses 2 to 4 were added to th? Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Biil. 
SHRI RAM NIWAS MIRDHA : Sir. I beg 

to move : 
"That the Bill be passed." 

The question was put and ihe motion was 
adopted. 

THE .NATIONAL   CO-OPERATIVE   DEVELOP-
MENT CORPORATION   (AMENDMENT)   BILL. 

1974 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI B. P. 
MAURYA): Sir, I beg to move : 

'That the Bill further to amend the 
National Co-operative Development Cor-
poration Act, 1962, as passed by the Lok 
Sabha, be taken into consideration." 
This Bill seeks to amend the National Co-

operative Development Corporation \ct, 1962. 
As hon. Members are aware, the National Co-
operative Development Corporation came into 
being in 1963 by a statute of the Parliament. It 
is a successor organisation to the National Co-
operative Development and Warehousing 
Board which was established in 1956, in 
pursuance of the recommendations of the All 
India Rural Credit Survey Committee. The 
principal responsibility of this Corporation is 
to promote planned development of marketing, 
processing and storage of agricultural produce 
and distribution of essential agricultural 
requirements, of farmers through co-
operatives, and to this end, provide financial 
assistance to them through the State' 
Governments. 

The Public Accounts Commiitee in 1969-70. 
Fourth Lok Sabha, in its 106th Report on the 
National Co-operative Development 
Corporation, made certain observations on the 
functioning of this Corporation and suggested 
that the Government    should have a    
detailed    expert 
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study made of the working ot this Corporation 
and come to a decision on the necessity for the 
continuance of the National Co-operative 
Development Corporation. In pursuance of 
this, the Government appointed an expert 
committee under the Chairmanship of Shri B. 
Venkatappiah. The Committee made a 
detailed review of the Functioning of the 
Corporation and came to the conclusion that 
ths NCDC should not only be continued but 
should be adequately strengthened. Referring 
to the performance of the Corporation, the 
Committee observed   : 

4'.'TJie striking progress recorded by 
various co-operative programmes, the 
planning and promotion of which is the 
responsibility of the NCDC under its charter, 
does credit to the NCDC." As for the need for 
the continuance of the NCDC. the Committee 
observed : 

''If the main object which underlay the 
establishment of the NCDC was important 
when that institution was con« ceived, it is 
even more important to-day when 
agricultural growth is much larger in 
dimension and much more diversified in 
composition. In our view then, Ihe NCDC 
should remain but it must do so as an 
effectvie promoter, innovator, co-ordinator 
and, to the extent necessary, financier. The 
Corporation has to function in conjunction 
with and through the State Governments 
who are responsible for the implementation 
of various co-operative programmes." 

3 P.M. 
"The aim of the NCDC should be to help 

the State Governments to initiate and 
implement programmes of cooperative 
development in thg States. There is nothing in 
this that can be regarded as an encroachment 
on the activities of the State Governments. Nor 
does the NCDC unnecessarily duplicate the 
functions of the Union Department of 
Cooperation. While the Department is 
responsible tor enunciation of policies in 
relation to the Corporation and its activities, 
the scope of the Corporation's responsibility 
relate to the formulation, execution and 
financing of programmes. Further, the NCDC 
should be a representative body at the national 
level, it has to be so reconstituted as to provide 
a forum for cooperative and other non-official 
leadership on the one hand, and, on the other, 
for the Central Government, the State 
Government nnd the relevant public sector 
organisations, both financial and commercial. 
In such a forum can be discussed broad 
policies concerning planning, initiating 
developing and financing pf a nation-wide 
cooperative programme for marketing, 
processing, storage and other allied activities. 
Thus, conceived. the role of the NCDC cannot 
be regarded as prejudicially affecting the 
prospects of de-officialisation of the 
cooperative mov-ment." 

{Amdt.) Bill, 1974 
The   other  major  recommendations    of 

the Committee are  : 
(a) The Corporation should pay special 

attention to evolving suitable economic 
programmes for assisting tribals, small 
farmers and other weaker sections of the 
rural community as also for relatively 
backward areas of the country, 

(b) The activities of the Corporation 
should be specifically extended to cover 
dairy, fishery poultry and minor forest 
produce for benefiting tribal population and 
other weaker sections; 

fc) The constitution of the Corporation 
should be broad-based so that it becomes a 
more representative and expert body; 

(d) The Corporation should have 
adequate funds to match its new res-
ponsibilities. 

Government have accepted the recommen-
dations of the Committee that the NCDC 
should not. only continue but it should bs 
strengthened both financially and organisa-
tionally. The basic principles underlying the 
recommendations of the Committee are 
sought to be incorporated in this Bill. The 
sailent features of the Bill are : 

(a) The activities of the Corporation are 
proposed to be extended to cover dairy, 
poultry, fishery and minor forest produce. 
(Clause 8 of the Bill read with sub-clause 
(iv) of Clause 3 of the Bill) 

(b) The constitution of the NCDC Is 
pioposed to be more broad-based. The 
General Council of the Corporation will 
consist of 51 members. Representation will 
be given to the Central Government, the 
State Governments, the national 
federations, the State federations, and 
Central financing and other institutions.    
(Clause 4 of the Bill) 

(c) The board of management will 
consist of twelve members in which re-
presentation will be given to the Central 
Government, the national federations, the 
State federations, the State Governments, 
the Reserve Bank and experts in agriculture, 
cooperative development. (Clause 9 of the 
Bill) 

(d) At present the NCDC can borrow 
only from the Cential Government. Pro-
vision is bjing made for providing access to 
the NCDC to borrow funds from the open 
market and financing institutions. (Clause   
11  of the Bill) 

As I explained, the primary objective of the Bill 
is to strengthen the rural infrastructuie for 
economic activities in the agricultural sector 
through cooberatives, with I accent on helping   
weaker    sections   and 
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[Shri B. P. Maurya] 
backward areas. This is a simpli and non-
controversial Bill whose main objective is 
rural development through cooperatives. I, 
therefore, hope, Sir, that all sections of this 
august House will support this Bill. 

Tfie question  was proposed. 
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SHRI G. R. PATH, (Maharashtra) : Mr. 

Deputy Chairman, Sir, I rise to support this Bill. 
The Public Accounts Committee of the Fourth 
Lok Sabha in the year 1969^70 had gone into the 
entire working of the National Cooperative 
Development Corporation and recommended 
that steps should be taken to see whether the 
work that had been carried out by the NCDC had 
been beneficial, whether it had to be continued 
and whether any changes were required to be 
made. In pursuance of those recommendations, 
the Government appointed a Committee under 
the chairmanship of Shri B. Venkatappiah and 
that Committee had fully gone into the working 
of the National Cooperative Development 
Corporation. This Committee recommended 
very strongly to the Government that the 
activities of the NCDC should not only be 
continued, but this organisation snould be 
strenghthed and broadbased. I am very happy 
that this Bill has been brought forward today 
because of these recommendations and we are 
getting an opportunity to speak. 

As far as the activities of the National Co-
operative   Development   Corporation   are 
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[Shri G. R. Patil] 
N concerned, they have been enumerated in 

gthe Bill as follows. 

"An Act to provide for the incorporation 
and regulation of a corporation for ihe 
purpose of planning and promoting 
programmes for the production, 
processing marketing, storage, export and 
import of agricultural produce, foodstuffs 
and certain other commodities on co-
operative principles and for matters 
connected therewith." 

Sir, the NCDC has really done a good 
work as far as the promotional and processing 
aspects are concerned.    So many co-
operative sugar factories which have beer, 
established, have been helped by the NCDC. 
Many co-operative spinning mills established 
by the consumers as well as the weavers have 
also been supported by them.  Many co-
operative oil mills have been supported by 
them.   It is a good thing that because of the 
active support rendered by the NCDC, so 
many industries and particularly the agro-
industries, are developing in the co-operative  
sector.   As  the  amendment  proposes after 
clause (d) of Section 2 of the principal Act, 
they have already mentioned dairy, poultry, 
fishery, fruits, whether    fresh    or dried or 
dehydrated,  milk,  milk products and  
vegetables.    It  is  really worth  while 
because these poultry, dairy and fishery co-
operatives should work for the    sake    of 
weaker sections of the population.   In fact, 
one of the very important principles of the 
co-operative movement is, one Cor all and all 
for one.   And from that point of view, those 
who are well to do should also sacrifice 
something for those who are not so well to 
do. Therefore, looking to the map of our 
country right from West Bengal, Orissa, then 
to some extent of   Andhra,   Tamil   Nadu, 
Kerala, Mysore and Maharashtra and up to 
Gujarat, we find that we have got a big coast 
line. And there is no doubt that the fishermen 
who are fishing are doing their work in their 
own traditional boats.   At times, there are so 
many accidents also.   They are not given    
proper    help    and    they    are    to be     
organized     in     co-operatives,      and those    
co-operatives    have    to    be    supported.    
And all sorts    of    financial    and other help 
has to be given by the NCDC. In fact, we are 
earning much of our foreign exchange by  
exporting  prawns and    other sea-food.    
And their traditional way of fishing must be 
changed.    They must be given modern 
equipment,    machines, mechanised boats, 
trawlers, etc.   As rightly pointed out by one 
hon. Member earlier, most of these co-
operatives, registered in the   name    of these 
weaker sections, are being exploited by •the 
vested interests. Therefore, some steps 
should be taken—not only the promotional 
activities, but there should be some strict 
supervision also.    I know that the NCDC 
cannot undertake this nor the Department 

of Co-operation of this Government. It is the 
State Governments who have to supervise the 
activities of these co-operatives. As far as the 
poultries are concerned, many big poultries 
which were set up could not run well because 
of so many difficulties. Traditionally, we find 
some people keeping some poultry and selling 
some egjs to meet their both ends. 

I would like to personally appeal to the hon. 
Minister to see that the Corporation provides 
financial assistance to national and state level 
co-operatives for setting up processing 
industries and to actively encourage the 
organization of new units by providing help  
in subsidizing  the feasibility    studies and  
technical  assistance also.   That is at the 
national and apex level.   They should also 
draw up a plan for the small farmers, for the 
poor people so that they can suitably carry  
on  something like   dairy,   etc. Therefore, I 
think, it is high time, we changed the entire 
nature of the working of the NCDC.    
Otherwise, as per the amendment proposed, it 
is suggested that whatever help or whatever 
assistances that has to be given will be given 
to the national level organizations or to the 
multi-unit co-operatives. But it does not mean 
that they cannot go to the lower level.    In 
fact, they should see that through these apex 
level bodies, they reach the gross root level 
co-operatives, co-operatives at the village 
level.   Particularly,     I would like to draw 
the attention of the hon. Minister  to  one 
thing.    We have  set up today  186 oil mills 
and developed solvent extraction plants in the 
country.   And the NCDC played a major role 
in the setting up of these co-operative oil 
mills and solvent extraction plants.   But, in 
view of the fluctuations in the prices of 
groundnuts and other edible commodities, it 
was not possible for the co-operatives to 
function in a way in which the private sector 
oil industry is functioning.    And most of 
them sustained heavy losses.   As far as my 
experience goes, in Maharashtra, in my own 
dtsfricf alone there are 27 co-operative   oil   
mills    and hardly two or three are running.    
We have got solvent extraction plants in the 
co-operative sector also.    Then we    
changed    the mode and now at least, the 
solvent-extraction plants are making some 
profits. 

Sir, I know that NCDC has helped but here 
I would urge upon the otherwise well io clo 
farmers, who are getting the benefits of ihe 
co-operatives, to help the smaller farmers who 
are raising their crops and who want to 
process their crops, T personally feel (hat they 
should be given some help. 

NCDC has helped in seffing tip ln our 
country 745 co-operative rice mills. You know 
that because of the setting up of rice mi ls 
many of these rice growers, particularly 
farmers, have been benefited. But, in tact, the 
procurement policy of the State Covernment 
has also created certain diffi- 
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culiies in the working of the rite mills. Now, it 
strange vi.-w «s befog taken in some States that 
since paddy is being procured by the 
Government, it is for the Government to give 
il to any rice mill for milling. That being so, 
the nature of the producers rice mills does not 
remain what it was and therefore they are 
questioning the utility of these rice mills 
which have been set up. 1 would like to urge 
upon the hon. Minister to see and apply his 
mind and also get the NCDC to think over Ihe 
matter as to in which way these co-operative 
rice mills, which have been set up in the 
country after-being imported from Japan, 
could function effectively. Unfortunately, the 
procurement policy of the State Governments 
is creating some difficulty. I know that these 
rice mills particularly in the State of Maha-
rashtra are suffering for want of availability of 
paddy for milling. These are the central 
points. 

As far as dairy industry is concerned, the 
Dairy Development Authority is a must in our 
country and I find that the corporation has so 
far given a loan to the tune of Rs. 2.25 crores 
to 8 co-operative societies to set up dairies. It 
means that they want to set up many big 
dairies which can in addition to the normal 
products yield some by-products also after 
processing them. It is a good thing. These 
dairy co-operatives should be developed on 
the pattern of Anand in Kaira District of 
<iujarat State. Simply setting up dairy co-
operatives or dairy societies is not going to be 
much of a help without having the foundations 
laid at the grassroot level or village level. 
Some dairy co-operatives and dairy societies 
should be set up at these levels and the 
benefits of these should go to the farmers or 
those who are having some buffaloes or some 
cows or something  like  that. 

Lastly I would like to come to section 3 of the 
Principal Act. Sections 3 of the Act is 
proposed to be amended and the amendment 
goes to show that the Corporation shall carry 
on its function through the General Council 
and the Board and that the General Council 
shall consist of the following members, whose 
number in all will be about 51. Looking to the 
constitution of this General Council, I cannof 
resist the idea that it has been dominated by 
officials. Not only that, the President and the 
Vice-President have to be nominated by the 
Central Government. I do not say that the 
officials should not be associated with the 
working of the NCDC. They are, as a matter 
of fact, very essential persons who are 
concerned with various Ministries, Deputy 
Governor of the Reserve Bank. Managing 
Director of the State Rank, Managing Director 
of the Food Corporation of India, Managing 
Director of Ihe al Warehousing Corporation. 
Chair-i Ihe Industrial Finance Corporation. J 
hese   are very important   institutions  and 

for the development of these co-operatives and 
particularly for processing and industrialisation 
of tlie co-operatives in various parts of the 
country their association is very important. The 
Chairman of the National i. ii operative Union 
of India, Chairman of the National 
Agricultural Co-operative Marketing 
Federation, Chairman of the National 
Federation of Co-operative Sugar Factories, 
Chairman of the All India Federation of Co-
operative Spinning Mills and Chairman of the 
All India State Co-operative Banks' Federation 
are ex-officio members. Shri A. G. Kulkarni is 
the Chairman of the All India Federation of 
Co-operative Spinning Mills and he wiH be 
the ex-officio member of this Council. I find 
one exception, Sir. We have developed every-
thing, but as far as the consumer movement in 
this country is concerned, I think it is being 
neglected. On the contrary I find that in an 
august body like the NCDC, when it is being 
broad-based—whether it is 51 or 52 it does not 
matter—the Chairman of the National 
Consumers Co-operative Federation is not 
being included here. Especially when we are 
trying to develop fisheries, dairies, cries and 
even manufacture of food-tuffs, we must also 
have a net work of consumer co-operative 
whereby we can reach the consumer in a better 
way. Therefore, I would urge upon him that 
those who do not represent the apex labour 
body or the national labour body should also 
find a place—as was rightly pointed out by 
Mr. Yadav. At limes Mr. Yadav makes certain 
suggesiions which should really be taken into 
consideration. Suppose we want to develop 
fisheries, are you going to take any person 
who is actually working in the fishery co-
operatives and who is conversant with the 
problems and the plight of the fishermen? 
Such type of persons shouM be iated. t do not 
say thai he should be a permanent member 
but, at least, when plans and programmes are 
to be chalked out for the development of 
things like dairies, poultry or fisheries, such 
type of co-operators who are actually working 
in the field should be associated with the 
working of these things. Otherwise, however 
laudable the objects may be—we say that this 
entire movement should be taken to the 
backward areas and to the people who are 
suffering Ihe most and tbat the benefits of the 
movement should go to them—it will not help. 

Looking at the map of the country, we find 
that U.P. is one of the richest tracks in ihe 
whole of the world but we do not find that the 
co-operative movement has flourished there. 
For example, Maharashtra is not so rich and 
even today it is deficit as far as foodgrains are 
concerned.   . . . 

SHRI V. B. RAJU (Andhra Pradesh) : 
Don't say it is poor. 



131       National Co-operative     [RAJYA SABHA] Development Corporation       132 
(Amdt.) Hill,  1974 

SHRl G. R. PATIL: If you take Bombay 
away then Maharashtra also is poor. 

SHRI V. B. RAJU : How can you take it 
away ? 

SHRl G. R. PATIL : As a State I am telling. 
Take for instance, the marketing federations 
of Haryana and Punjab. They have made 
tremendous prog,ess. And in Maharashtra a-lso 
we are making some progress. There are 
certain Slates which have made some progress 
: Balanced growth of the co-operative 
movement is there. Therefore, I emphasise 
that the backward areas also should be given 
some importance. Otherwise il is of no use. 
Whatever good things we arc seeing in 
Haryana and Punjab should be emulated by 
co-operators in other Stales. Therefore, I think 
it is time that these things also should be taken 
into consideration. 

There is one suggestion : It is mentioned 
here that the President and the Vice-President 
are to be nominated by the Central 
Government and the President is to be the 
Chairman of the Board. I would only request 
that the President and Vice-Presi-deni should 
be non-officials. I feel that there ts no dearth 
of educated co-operators who can definitely 
shoulder this responsibility. 

Though this is a very good piece of legis-
lation that has been brought here, I feel that 
unless and until we carry out the entire 
activities on the lines or principles of the co-
opera'.ive movement this will merely remain a 
statute and will not serve the purpose. Also I 
want that in all these activities the weaker 
sections and the backward areas should be 
given topmost priority, and instead of 
officiaiisation of the movement— when we are 
talking of de-oflicialisation— there should be 
de-oflicialisation, and the officiaiisation nature 
of this movement at least at the national level 
should be stopped. Otherwise, if it happens at 
the national level, it is bound to happen at the 
State level also. 

Once again I support the Bill and thank you 
very much for giving me time to say my few 
words. 

SHRI SANAT KUMAR RAHA (West 
Bengal) : Sir, I support this Bill with some 
observations. Sir, this National Co-operative 
Development Corporation (Amend ment) Bill is 
not meant to reorient the co-operative 
movement and the co-operative societies on a 
genuine basis. The scope of t the Bill is very 
limited. It wants to assist Ihe national level 
organisations of co-operatives and also the 
inter-State level o : anisations. [ wonder how 
this will assist and how this will bring about 
social justice. 

[The Vice-Chairman (.Sittu V. B. IUJU) in 
the Chair]. 

This Bill seeks to cover Dot only the 
agricultural co-operatives but also takes up 
new areas like fisheries, poultry, animal 
husbandry and wants to help build up the rural 
infrastructure. It is a very laudable object no 
doubt and it is very essential especially in the 
context of the vested interest and the market 
mechanism in these •days of black money rule. 
In the situation tliat obtains today I think such 
a Bill should be supported and seriously 
implemented so I hat it can be effective in 
bringing about social justice to the rural people 
the poorer sections of our population. Here 
genuine real co-operatives do not thrive 
naturally because our system is a capitalist 
system and when there is capitalist growth 
genuine co-operatives cannot be created and 
developed. It is very difficult to create co-
operatives. The most non-co-operative people 
came to start co-operatives with a view to 
killing it ultimately because of pro-lit motive, 
personal gain and money hunger are there. At 
the cost of the Government money, at the cost 
of the co-operative funds, at the cost of the 
people's money, naturally some people are 
there in the rural areas as well as in the urban 
areas who are out to create co-operative 
societies to ultimately kill the movement in the 
interest of their own selfish ends. 

It is also found that our socio-economic 
structure is not for the service of the poor 
people of the country, the tribal people, the 
village artisans, the cobblers, the fishermen. 
These people are not within the purview of the 
co-operative movement; they are left out. Only 
those who are capitalists, these who have 
vested interest, those who have some money 
with them, it is they who create these co-
operatives and utilise all their energy in these 
co-operatives only ultimately to kill the 
people's initiative to build their own co-
operatives. I apprehend that this Bill may not 
create such an atmosphere which will justify 
these conclusions which have been made by 
the expert committee on the National Co-
operative Development Corporation. It has 
been stated by the Committee on page 139 ill 
paragraph 9.7 : 

"Our suggestions for making the NCDC a 
representative and effective all-India, 
promotional, developmental, financing and 
export body are all inter-related and call for 
complementary measures in different 
spheres, including finance, administration 
and legislation. For this reason, wir 
recommendations would have to be 
considered as ;in integrated whole and not 
in isolation e i ther  from one another or 
from the programmes now in train in Ihe 
rural sector for the growth of agriculture, 
the development of co-operation and the 
promotion of   social justice." 
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Tbe function of this NCDC is to assist the 
national level organisations and apex bodies 
of the State and inter-State organisations in 
the matter of promotional and development 
activities. Whose promotion ? Certainly the 
promotion of black money which l»as its role. 
The entire object of ihe co-operative 
movement is to create some infrastructure for 
promotion of social justice and for 
development towards socialism. This 
objective cannot be achieved b\ such 
legislation. I hope the hon. Minister will 
consider these aspects of the co-operative 
movement and come forward with a 
comprehensive Bill ultimately so that he can 
reorient the co-operative movement in the 
country on a genuine basis which would b-e in 
the interests of the rural people, of the weaker 
sections of the population both Ia the urban 
and in the rural areas. 

In clause 4 of the Bill T find there ls a 
provision for a General Council at tlie national 
level consisting of 51 members. The expert 
committee says in para 9.5 of its conclusions 
that the Corporation should function as an 
autonomous organisation. It must have its own 
fund and non-lapsable grants which should be 
provided by the Central Government. Funds 
from other sources also should be provided. 
The committee has recommended that the 
NCDC must have sufficient funds, non-
lapsable funds and it must have an adequate 
number of staff to cater to the promotional 
development and growth of the organisation. 
All these things are good. I find from the Bill 
that it has provided 5-1 members but in the 
name of autonomous body it is rather ridden 
with officials. The Minister should clarify in 
this House' as to what was the conception of 
this committee regarding its autonomy. The 
body as has been constituted is rather official-
ridden. Non-official initiative has not been 
taken into consideration. I find there is one 
member representing banks. When there is the 
Deputy Governor of the Reserve Bank and the 
Managing Director of the State Bank, what is 
the need for this nomination representing 
banks ? This should also be clarified. 
Moreover I find there is no scope in the Bill 
for accommodating labour co-operatives. Are 
there no labour co-operatives ? Is there no 
organisation of labour, workmen and the poor 
village people ? The labour co-operatives have 
not been taken into consideration. Why have 
these people ben left nut? I want the Minister 
to clarify why this category of co-operatives 
has been left out. 

I also find in clause 4 (xvi) provision for 
four members representing persons having 
special knowledge of, or practical experience 
in, agricultural co-operative development. 
Why not more ? These people should be tives 
have not been taken into consideration, field 
of co-operatives. Such people having sufficient 
experience and expertise but not connected 
with vested interests should be 

there from among non-officials. The number 
of experts should be enhanced. 

While I welcome this Bill I hope that the 
intentions of the expert committee will be 
fulfilled. The significance of such an institu-
tion is all the greater at the present moment 
when a s'.rong public distribution system for 
essential commodities today is tbe national 
cry and demand. In the debate in this august 
House many times I have found that our 
distribution system is collapsing. It is Dot 
strong. It cannot reach the people. It is not 
non-coiruptive. The purpose can be served by 
the NCDC helping the States. It can function 
in the field of distribution. A proper 
distribution system is the crying need of the 
country. When essential commodities are 
scarce", I think such an organisation will be an 
effective instrument for the distribution of 
essential commodities, when our country is in 
the grip of black money. 

An integrated system of co-operatives in the 
interest of the rural weaker section of the 
:ommunity is a necessity today for rural 
economic growth as well as for rectification 
of disparities and imbalances in rural deve-
lopment. So the Expert Committee recom-
mendations are highly according to the needs 
of the country and the wishes of the people. If 
the intentions of the Expert Committee are 
implemented, I think the NCDC would be 
able to play its role. But I apprehend that the 
system of our society is so polluted and 
corrupt that it can do nothing. Therefore, the 
administrative side of the NCDC should be 
always alert of the machinations of ihe vested 
interest and it should go into the minutest 
details, namely, how its money is going to be 
utilised, when the NCDC is going to get 
sufficient funds, when it will have sufficient 
staff and when it will function as it likes as an 
autonomous body. The NCDC should see to it 
that not a single pie is misused. The Slate 
Governments should be given guidelines by 
the Centre so that the co-operative movement 
reaches the poorer people in the rural sector. 

Again, in paragraph 9.4 of its Conclusion 
the Committee says : 

"While the department is responsible for 
enunciation of policies in relation to the 
corporation and its activities, the ope of the 
Corporation's responsibility relates to the 
formulation, execution and financing of 
programmes." 

Sir, if this lie the function of the Corporation. I 
think there is every possibility that the NCDC 
will not go into details. I hope keeping the 
objectives of the NCDC in view, the 
Corporation will not be misused and exploited 
by any State level co-opera- ' tives or any inter-
State level organisation of apex society of the 
co-operatives, but I apprehend there is every 
chance of flie NCDC funds being exploited and 
misused 
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[Shri Sanat Kumar Raha] by these co-
operatives. It is because usually such co-
operatives are controlled anti dictated by 
vested interest. Though 1 support the Bill I 
sound a note of warning in this House that if 
this national institution, this august body of 
Ihe NCDC is to create an image about co-
operative movement, it should remain out of 
the clutches of vested interest. In conclusion, 
though I support the Biil I apprehend that in 
spite of a good 

tion, the infrastructure which is pre-
vailing today, namely the capitalist system 

i'ly, will not allow a promotional or 
developmental atmosphere to be created for 
ihe good of the people who are really in-
terested, who are in need of co-operation for 
their very existence. With these words I 
conclude and I hope that the Minister will 
c lari fy  all the points which I have raised. 

DR. K. MATHEW KURTAN (Kerala) : 
Mr. Vise-Chairman, Sir, 1 welcome the 
principle of co-operation. The principle ot co-
operation is something which is fundamental 
for human progress for onward march. But 
unfortunately the word "cooperation'' has been 
misused by certain vested inteiest in the 
country. Unfortunately, the word "co-
operation" has become a bad word in the 
countryside. 

Many co-operative societies or so-called co-
operative societies are bywords for corruption, 
inefficiency and bureaucratisation. 
Unfortunately even the Central and State 
Governments, who are concerned with pro-
moting co-operatives, have accepted a kind of 
philosophy that co-operation is the business of a 
particular department. In various economic and 
administrative divisions of the Covernment, in 
the departments and ministries of the 
Government, the principle of co-operation is 
negated, but one department is created 
exclusively for co-operation. In other words, co-
operation has been departmentalised, 
bureaucratised ar.d kept in a, pigeon hole to be 
practised only by a few. I should have thought 
that a Government which accepts the principle 
of co-operation should endeavour io see that this 
principle is implemented in all the ministries 
and ments. Unfortunately, you will find in the 
various substantive economic ministries and 
deparlmemx, ihe principle of cooperation has not 
only been nega'ed but it has been trampled 
under fool. Oil the contrary, it is the big 
business, corrupters, black money operators and 
owners of pro-i .''ho have been given the benefits 
of governmental finance nnd assistance. Un-
foitunntely, therefore, if people in this ntry 
consider the word co-operation a bad word, il is 
not because co-operation is bad but it is because 
of the way in which . co-operation has been 
misused by those who are in power. 

SHRI A. G. KULKARNI (Maharashtra): 
Dr.  Kurian,  why are  you    wasting   your 

energy  on  such a good movement as co-
operation     ? 

DR. K. MATHEW KURIAN . Because 1 
hope that at least Mr. Kulkarni will get 
educated. My intention is not to educate the 
Government but to educate at Igast Mr. 
Kulkarni. 

SHRl A. G. KULKARNI : You can educate 
me, but your political vendatta can be aired 
against something else, why against the poor 
co-operatives ? 

DR. K. MATHEW KURIAN : I am go ing 
to air it against the sugar co-operatives of 
Maharashtra also.    Please wait. 

THE VICE-CHAIRMAN (SHRI V. B. 
RA.'U) : Do not personalise it, 

DR. K. MATHEW KURIAN : The expert 
committee which went into this whole 
question, i.e., the Venkatappiah Committee, 
submitted its report in October 1971. What did 
the Committee recommend ? I haye tried to 
tally the content of the recommendations of 
the expert committee with the spirit of its 
acceptance as embodied in the Biil. First of 
all, the Committee said that "Ihe Corporation 
must be made more effective in future; its 
autonomy has to be made real, iu finances 
assured and technical services rendered 
adequate'' and so on, I would like to know 
whether this Bill gives any indication of a 
corporation whose autonomy is made real. On 
the contrary, this Bill fortifies all the 
bureaucratic methods of functioning of public 
corporations. Sir, I will come back to this 
later. The Committee also recommended that 
the NCDC should be enabled to have its own 
funds, adequate to meet the growing 
requirements. I would like to know where 
adequate funds are being made available. In a 
country where funds are getting scarce, where 
funds are being misused, I would like to know 
where the Government has provided funds for 
this purpose. The Committee has re-
commended that non-lapsable- grant should be 
provided by the Central Government and ihe 
Corporation allowed to have access to oil ier 
sources, including  market borrowings 

so on. The Committee further sugges 
ted "that Ihe NCDC should be a representa 
tive bod nk the    word    'representative 
'—"at the national level and    that    it 
re-constituted as to provid 
fora uid other non-official 
leadership." I would like to emphasise these 
two thing;—a representative body and a bo Jy 
in which non-official leadership is provided. 
Sir I have gone through the Bill very care-
fully. I do not find it has representative 
character as embodied in ihe Bill. As for non-
offici;il leadership, where is the non-official 
leadership ? We find a large number of 
Government officials, bureaucrats, being 
nominated to the body. The whole body is 
being staffed by a large number of 
bureaucrats.    I looked for at least one 
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representative of the organised peasant 
movement in the country. I looked for one 
representative of the organised agricultural 
labour movement in this country. Bat there is 
none. These arc organise.! peasant movement 
anj (he agricultural labour movetnent, those 
who sweat and work and create  value  in the  
rural areas,  have been 

kept out of the purview. Non-official   
I P.M. leadership is being given    represen 

tation. Non-official leadership means only 
those who maintain their livelihood by this 
profession called cooperatives, those who go 
round in this country as professional 
cooperalors. They have been staffed, used and 
put into this committee. 1 have no grudge 
against them. Let them be represented. Those 
who represent all-India labour cooperative 
societies, let us believe ihem. They are ma-
king some endeavour. But along with those 
gentlemen, let there Iv ihe authentic 
representatives of the peasant movement, of 
the agricultural labour movement. Let the 
Minister at least recon-his proposals even at 
this last moment nnd provide for some 
representation to the organised peasant 
movement and agricultural labour movement 
in this country. There are a large number of 
areas where rural cooperation, genuine 
cooperation, has been attempted. The spirit of 
cooperation, lives in the countryside. But they 
have been kept outside the purview of the 
entire Bill. 

I so to another point. In the annual report" of 
the National Cooperative Development 
Corporation it was stated, for instance,—I 
read from page 9 about the genuineness of 
marketing societies—"The Corporation 
pursued with the State Governments to get the 
bye-laws of the Co-ive Marketing Societies 
Act amended wherever necessary so as to 
ensure that the are prevented from being 
elected to management boards of the 
marketing societies and that only bona fide 
producers are elected to the management 
boards of such societies." I would have 
wished 'the Minister to tell us what happened 
with this endeavour by the Corporation. Has 
the Government made any study about the 
cont inued  presence of mala fide members, 
traders, blackmarketeers in various coopera-
tive societies ? What happened to their 
proposals? The fart that strch a malprac Hee 
goes on in many so-called cooperative 
societies is accepted by the statement in the 
annual report. I would like to know what i as 
happened to the remedial measures on this 
question. 

Another point I would like to bring to the 
attention of the Minister is the proposal rdirsg 
model schemes. The NCDC has prepared a 
large number of model schemes, formulated 
and circulated to the various State 
Governments.   There is a long list.   I 

would not like to read and exhaust the list. I 
would like to pinpoint a few items of the ' list : 
model scheme for pineapple proces- • sing unit; 
model scheme for mango canning factory; model 
scheme for tapioca factory; model scheme for 
ginger processing unit; model scheme for 
cashewnut processing unit; model scheme for 
cashew-apple pro-  unit. 1 refer to these because 
these are industries with which 1 am personally 
familiar. These are some of the agricul-'ural 
products which have a great potential in a 
backward economy State like Kerala. Despite all 
these model schemes. T do not see at the grass-
roots level any evidence of progress in this 
respect. Valuable cashew and cashew-apple is 
being destroyed while that should have been 
used for various processes. The small-scale 
industries organisations have prepared a large 
number of patented items. They have prepared 
schemes. But the schemes are still on paper. I 
would like to know from the honourable 
Minister what concretely he has done at least for 
these items which I have, referred to. items 
which are vital for Kerala, which are vital for 
many other States in India. What has he done 
while the cashew industry and cashew workers 
are in a crisis because of lower wages and 
unemployment ? Here is a potential employment 
for them for which I would like to know what 
the NCDC has done. 

I would like to refer to one or two points 
before I conclude. I refer to "cooperation" as 
a bad word.    It is not because I do not 

: it; I value the principle of cooperation 
But unfortunately this picture ha-s emerged 
because—I have also an example of some of 
the so-called cooperatives in Maharashtra—
the so-called sugar cooperatives in 
Maharashtra, many of them, are really 
capitalist ventures, ventures of rich farmers 
nnd capitalists calling themselves coopera-
tives. I went to Punjab and Haryana. I saw 
there certain co-operatives in wheat produc-
tion. These are co-operatives of two or 'hree 
brothers    and    brothers-in-law,    er- 

llords and ex-rich peasants. These people 
ioined together under the provisions of the 
Cooperative Act and formed themselves into a 
cooperative society to get the benefits 
extended to cooperatives. This type of mala 
tide functioning of cooperatives consisting of 
moneyed people must be stopped with all the 
force. Unless this is done, cooperatives v/ill 
vitiate the politics of the Government as the 
sugar cooperatives In Maharashtra have 
vitiated the Maharashtra politics. The funds 
given to such cooperatives in all the States 
should have been diverted to cooperatives of 
poor farmers, poor fishermen and poor 
cashew producers  and  so on. 

I welcome the suggestion in the Bill that 
the scope of the Act should be widened to 
include fisheries, dairy and forest produce. 
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[Dr. K. Mathew Kurian] * But what is the 
effect of this Act ? The • same Government which 
brings this Rifl gives licences to Union Carbide. 
Tatas and Marutis to go to Kerala coastal areas 
and fish in troubled waters there. In Kerala small 
producers and medium producers* cooperative 
societies in fishery are earning crores of rupees 
worth of foreign exchange for the countiy. But 
today I find tliat ihe fishery industry in Kerala is 
being destroyed or taken over or manipulated by 
monopolies and big business houses including 
Tatas, Union Carbide, etc. 1 understand from 
reliable sources that Maruti also is ir. the fray. 
Having bungled in motor car production, Maruti 
is now interested in something else. The huge 
amount of Rs. 250 crores provided for in the Fifth 
Plan for car advances to officers is possibly to 
support Maruti. Apart from that, Union Carbide 
and Tatas are trying to scuttle the fishing industry 
in Kerala which was built up with the sweat and 
labour of small fishermen. I would like to have an 
honest and forthright answer from the Minister 
whether in keeping with the spirit of cooperative 
move. ment he is prepared to support the fishery 
industry of Kerala by barring these big business 
people from entering the fishing industry. The 
point is both cannot go" together. One Ministry 
allows big fish to catch small fish. It is said that 
the big fish lives on the flesh of the small fish. 
Likewise, one Ministry allows big fish and 
encourages exploitation by big fish of the small 
fish and the other Ministry tinkers with that 
policy and wants to encourage cooperatives. This 
type of self-contradictory policy will not help 
anybody. This will not work. Therefore. I want an 
integrated policy regarding fishery development, 
agricultural development and development of 
cooperatives for forest produce. This principle 
should be accepted not just by one Department, 
but by all the economic Departments of the 
Government. Unless, therefore, cooperation is 
elevated to that level, not only by tlie Department 
of Co-operation, bill all other Ministries of the 
Government, this Bill cannot be implcmenied. It 
will remain orjy in paper. 

In fact I welcome many provisions in the Bill. 
I welcome them. But I do no! like the idea of 
bureaucratisation of ths whole General Council 
or the Board of Management. Shri Kulkarni may 
be hapny about il. Some of his friends may 
become members of the Council. I do not grudge 
that. But let there at least be some nominal 
representation, if it is not adequate, to the 
authentic representatives of peasant movement in 
'this country so that this highest . body does not 
function as a capitalist agi cutting the ihroat of 
the real cooperatives and people who work on the 
principle of cooperation at the grass-root level. 

SHRI N. H. KUMBHARE    (Maharashtra) 
: Sir, I welcome this Bill.   I understand 

that it seeks to give a democratic set-up to the 
NCDC. It provides for giving representation to 
the co-operative societies in tbe country. But. 
as my esteemed colleague Dr. Kurian, has 
pointed out, even the cooperatives are in the 
hands of the moneyed people. He is right 
when he says tha* even in Maharashtra, in the 
name of cooperatives, many societies are there 
which are in Ihe hand's of these people. When 
a cooperative is established, it provides an 
easy way of getting money from the 
Covernment and, therefore, persons sarrying 
on their own industries also participate in the 
activities of the cooperative societies and 
benefit thereby and they arc able io get 
benefits not only for their own industry, but 
also in areas where these cooperative societies 
operate. Therefore, when you want to give a 
democratic set up and when you have to take 
representatives from these cooperative 
societies, I do nol think that even one single 
Scheduled Caste or Scheduled Tribe person 
will be taken on the General Council which is 
going to be constituted under the provisions of 
this Bill because, according to my 
information, there is hardly any society which 
is run by the members of the weaker sections 
of tlie society. All that I want to say is that 
even today the cooperative societies are 
dominated by that section of the society which 
has monopolised the trade and industry in the 
country. This is my submission, Sir. 
Therefore, the object of the Bill, as I 
understand from the speech of the honourable 
Minister, is to lay emphasis on giving help to 
those people who belong to the weaker 
sections of our society. 

Sir, by amending Section 2, the Bill 
attempts to bring within its purview the 
planning and promotion programmes for the 
production, processing, marketing, export and 
import of agricultural products, food-sutil's 
and certain other commodities on cooperative 
principles, It would have been better if the 
activities had been extended to cooperative 
farming also. Sir, the problem of poverty, as 
we understand it, is the problem of poverty of 
the marginal farmers and it is high time that 
co-operative farming is introduced so that the 
farmers having small pieces of land can come 
together and with the help of the co-
or«ra~f!'ve~movernent they can not only help 
in increasing production, but they can also 
start othei sidiary industries, agio industries, 
etc. It would have been better had the Bill pro-
vided for co-operative activities in the field of 
agriculture also. Unfortunately, no such 
provision is there. 

As regards the question of representation on 
the General Council and also on the Board of 
Management, it has been very ' ight ly  
pointed out that the Bill does not provide any 
representation to the Members of the 
Scheduled Castes and Scheduled Tribes, 
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It is, therefore, desirable to make a speedie 
provision by which representation will also be 
given to Scheduled Castes and Scheduled 
iribes, so that their interests could also be 
protected by their representatives.  As you 
know, Sir. all economic activities are 
monopolised by certain sections of the 
society and the benefits do not percolate to 
those who are at the low level. We hope that 
this institution will help the weaker sections 
cf the society in securing their participation in 
the cooperative  activities. 

With these observations, I support Ihe Bill. 
THE VICE-CHAIRMAN   (SHRl V. B. 

RAJU) : The Minister. 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI B. 
P. MAURYA) : Mr. Vice-Chairman, Sir, 
before I start replying to the questions raised, 
I would like to extend my heart-felt thanks to 
all the hon. Members who took part in this 
debate. I will also like to extend my thanks to 
all the hon. Members who look inteiest by 
sitting in this august House. 

 
Most oi' the Members have objected to the 

composition of the body. So far as the 
composition is concerned, that is "being 
mentioned in clause 4. Some of tb; objections 
are that the recommendation was that it 
should have almost autonomy. But some of 
the objections that are being raised are that 
because the officials are there, 

so the autonomy is not going to be maiii- 
ich was the idea behind ihe re- * ntndation of 

the Committee. 1 think # not a correct approach. 
So far as ihe official and non-official balance is 
concerned, out 51, -5 are non-officials. Some of 
the Members, especially Shri Yadav and Shri 
Kumbhare, are having a lot of fear that the 
Scheduled Castes and Schednled Tribes may not 
have their representation in this body. First of all, 
1 will like to say that this body itself is not the 
cooperative society. This is a body having been 
created by the statute of the Parliament, and this 
will like to see that the very aim for which this 
body is constituted, is being implemented. My 
colleague. Mr. Shinde, when he was replying in 
the hon. Lok Sabha, said that tbe President and 
the Vice-President will be the Minister of 
Agriculture and the State Minister ol' Agriculture 
concerned, who will be in charge of co-
operation. 

1 would like to say that it is just possible 
that the Agriculture Minister himself may be a 
Scheduled Tribes or a Scheduled Castes man. 
Therefore, to have this fear tbat this body will 
not have any representation of the Scheduled 
Castes or Scheduled Tribes in this democratic 
set up is without any base. Moreover in sub-
clauses (xvi) and (xvii) ,  the Government is 
supposed to nominate some Members and I 
may assure the hon. Members concerned who 
have got this fear in their minds that Gov-
ernment will lake into consideration these 
factors. At that time, representative will be 
given to those who are in charge of ihe co-
operative movement at the national level in 
the field of piggery, poultry farms and 
fisheries. The Government bas to nominate 11 
Members and at the time of nomination, these 
factors will be considered. 

SHRT N. H. KUMBHARE : If the in-
tention is to give representation to Scheduled 
Castes and Scheduled Tribes people, ther* 
what is the difficulty in making a statutory 
provision ? 

SHRI B. P. MAURYA : As I have sub-
mitted, first of all this body will not be a co-
operative society. It is being created by the 
statute for a specific purpose. There is no 
basis to presume that the lot of the Scheduled 
Castes and Scheduled Tribes most of whom 
are living below the poverty line, will not be 
improved. 

DR. K. MATHEW KURTAN : You cannot 
maintain both the positions. Either you say 
that there is no need for Scheduled Castes or 
Scheduled Tribes represen-tf you sny that 
there is need and yon would consider it, then 
you are committed to consider. 
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SHRI B. P. MAURYA : I am trying to . be 
very clear. The first thing js thai thi, body itself 
is not a cooperative society. • This body is the 
outcome of the statute for a specific purpose. 
Some hon. Members have the fear in their minds 
that fisheries will be suffering or the co-operative 
movement in poultry farming will be suffering 
or the co-operative movement among the 
tr ibals whose lot is worse, will be suffering 
because the Scheduled Castes and the Scheduled 
Tribes representation will not be there. 1 want to 
submit to this august House that this body is for 
a specific purpose and it does not say that that 
specific purpose can be performed by a 
particular person belonging to a particular 
community or section. That is what I want to 
submit. 

 
MN.   11.  KUMBHARF. :   Regarding 

the  representation to  the  Scheduled  Castes. . 
. 

THE VICE-CHAIRMAN (SHRI V. B. 
R\JU) : You have made your points al-rtady. 
The point is clear. The Minister is a c tua l ly  
expounding the Government's policy. 

SHRI B. P. MAURYA : I was trying to   

explain   the   approach   of   the   Govern- 

As a principle I do not agree but deli-nilvly 
I do agree that they must have due representation 
and that is what I was saying. When the 
Government makes the nominations, it will 
keep these things in mind. 

Sir, Dr. Kurian raised the point regarding 
funds. In the Fourth Five Year Plan, they were 
to the tune of Rs. 7 to 8 crores per year, and 
that amount was al the disposal of this 
institution. And in the Fifth Five Year Plan, 
they will be having Rs. 86 crores. Moreover, 
this Corporation v\ill have its own corpus of 
funds to the tune of Rs. 20 crores. Dr. Kuiian 
was doubtful about the funds. So, this is the 
position in regard to funds. 

Shri Yadav was saying that the weaker 
sections of the society do not get any help. Sir, 
according to the Reserve Bank statistics for 
the co-operative years 1969-70, 1970-71 and 
1971-72, about one third of Ihe credit 
advanced by primary credit societies was for 
cultivators having land holdings of less than 2 
hectares. It is envisaged that through the 
implementation of various measures, by the 
end of the Fifth Five Year Plan, such advances 
to persons holding less than two hectares of 
land wottld Constitute about 40 per cent of the 
total advances made. In other words by 1978-
79, out of the total target of Rs. 1200 crores 
for short-term advances. Rs. 480 crores would 
be for cultivators with h-ss than two  hectares  
of land.    At     present, 
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the loans given to this category, including 
tenants and agricultural labour during the year 
1971-72 was Rs. 181 crores. And a statement 
giving the state-wise position is with me. The 
total credit disbursed by cooperatives in Bihar 
was Rs. 14.64 crcres. Mr. ifadav mentioned 
about Bihar. This was the position about 
Bihar. 

Sir, from the nationalized banks, the small 
farmers got to the tune of 22.7 per cent out of 
Rs. 205 crores and from the co-operative 
banks, they got 30.6 per cent out of a total 
amount of Rs. 613 crores. 

Sir, there was some apprehension about 
corruption by one or two hon. Members. 
Corruption is definitely a sin in our national 
life. But it is not confined to the cooperative 
movement only. We should see that it is 
eradicated. But because of the fear of 
corruption, we should not leave_ a good thing 
aside, and the co-operative movement should 
not suffer. I agree that we should see that co-
operative movement moves in such a way that 
corruption is completely eradicated. For a 
developing society co-operative movement is 
;i b'ess-ine in disguise. That i? the only way in 
which we can improve the lot of the tribals, 
lot nf the Schedu'ed Castes most oi' whom are 
agricultural labourers and farmers, lhat too 
farmers of small holdings havinfi less than 5 
acres of land. With these srbmis-siops, Sir, I 
would like to request that the Bill may be 
passed. 

DR. K. MATHEW KURIAN : T a-ked 
aboil model schemes.    Is something bein? 
done ? 

THE VICE-CHAIRMAN (SHRT V. B. 
RAJU) : Now, I will put the motion. 

The question is : 
"That the Bill further to amend the 

National Co-operative Development 
Corporation, Act, 1962, as" passed by-the 
Lok Sabha, be taken into consideration." 
The motion was adopted. 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU) : We shall not take up clause by clause 
consideration of the Bill. 

Clauses 2 w  16 were added to the Bill. 
Clause 1. the Enacting Formula and the 

Title were added to the Bill. 
SHRI B. P. MAURYA : Sir, I move : 

"That the Bill be passed." The 
question was proposed. 
SHRI SANAT KUMAR RAHA : Sir, I 

want to know whether there is any provision 
regarding labour co-operatives in tbe General 
Council or whether -i provision to 

that effect at the State level or the national level 
will be made in future..     '   

THE VICE-CHAIRMAN   (SHRI  V.  B. 
RAJU)  : Yes, Shri J. P. Yadav. 
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The question is : 

"That  the  Bill   be  passed." 
The motion was adopted. 
THE VICE-CH MRMAN : The House 

stands adjourned till 6.15 P.M. 

The House reassembled at fifteen minutes 
past six of the clock, (Mr. Deputy Chairman)  
in the Chair. 
THE   BUDGET   (GENERAL)    1974-75 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : Sir, on behalf of Shri Y. B. 
Bhavan, I beg to lay on the Table a statement 
(in English ind Hindi) of the estimated 
receipts and expenditure of the Government of 
India for the year 1974-75. 

MR. DEPUTY CHAIRMAN ; The House 
stands adjournment till 11.00 A.M. tomorrow. 

The House then adjourned at 
sixteen minutes past six or the clock 
till eleven of the clock on Friday, 
the 1st March, 1974. 

 
 
 
 
 
 
 
 


